
IN THE CENI RAL ADMINISTRATIVE TRIBUNAL 
JODHPUR BENCHP JODHPUR 

O.A. No. 248 
P.-A.-N-e. 

1998 

DATE OF DECISION 11.8.2000. 

S..K. Bedi Petitioner 
~==~===----------------------

Mr • S.K. Mali., Advocate for the Petitioncu (s~ 

Versus 

U_n_i_Cil_· _o_f_l:n~d---'i-=a'---'&=---.;O=r=s~·----------- Respondonts 

, .. _lr_. __ V_in __ ee __ t_M_:u:t_c:_t_h_ur--=.-..,._ __________ Ac:lvocate for the Respondent ( s) 

CORAM: 

The Hon'biG Mr. A.K. Misra., Judicial I~lember 

The Hon'ble Mr. GOpal Singh., Administrative V.eatJer 

~ .. 
·' 

I. Whether Reporters of local papers may be allowed to see the Judgement ? 

~ 2. To be referred to the Reporter or not ? . y e.g 

3. Whother their Lordships wish to see the fair copy of the Judgement ? 

4. Whethor it needs to be circulated to other 

1i/ 
( GQ? AL S ll\IGH ) 
Adm,. l\>lcntber 

Benches of the Tribunal ? 

~)V\r"" 
( A .. K.. ~l.JSB..A ) 
Judl. I•i:!:aber 



..... 

• 

lN Tl:£ CE;N'J.RAL ADMINIS.'l'RATI\TE. TRIBUNAL, JODHPUR m.NCH, 

J 0 D H P U a. - .... P1111._.__ 

Date of Order , 11.08.2000 

O.A. No. 2 48/98 

Shri S..K. Bedi Q./0 Shri Tara Chand, aged about 71 years 

R/0 5, Ralla Ram Building, High Court Road, J<Xihpur (Raj) , 

Retired enpley"ee of Central water commission, New Delhi. 

••• Applicant 

vs 

1. Unicn of India through the S,ecretary, .Ministry 

of Water Resources 1 Sharam Shakti Bhawan, New Delhi • 

2. Chairman, Central t-Jater Commissicn (C .vJ.C.) 

S.eva Bhawan, RK Puram, New Delhi. 

3. Director, Departrrent of Pension and Pensioners 

welfare, l"linistry of Personnel and Public Grievances 
& Pension, 3rd Floor Lok Nayak Bhawan, Khan Market, 

.Ne\'1 Delhi. 

• • • R espcndents 

Mr. S .. K .. I-1alik, counsel for the Applicant • 

Mr,. Vineet t-lathur, Counsel for the Respondents. 

CCRAM ~ 

Hon 1 ble Mr. AeK.a Misra, Judicial M=mber 

Hon• ble Mr. Gopal S,,ingh, Administeative Member 

ORDE.R ----
( PER HCN'BLE.. z.R:_. GOPAL SlNGH) 

In this applicatioo.()t~der S..ec~ic.n 19 of the 

Administrative Tribunals Act, 1985, applicant S. .. K .. Bedi has 

prayed for setting aside the irrpugned order dated 2 4.8.1998 

(J!.nnexure A/1) and for a direction to the respondents to count 

the entire period of service from ,~9.'<! .• 1961 to 31.8 .. 1984 and 

further adding five years as qualifying service in terms of 

Rule 30 ( 1) A. & B of CCS. Pension Rules, for the purpose of 

calculating pensionary benefits Q 
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2. Applicant's case is that the applicant was initially 

appol.nted on the poot of ~chanical InstrLtctor in the Tedmica 

Training Centre, Kota with effect from 19.1.1961 under central 

~1at~r & P 0\\ISr Commissic:n and he was further promoted as ForemaJ 

w .e .. f. 20 .4 .. 1966. Thereafter, the applicant was sent on depu­

tati.on to Bairva S~~q;l Hydro..electr ic project and posted at 

Technical Training Centre, -Nangal t.,r.e .. f. 25.11.1972. The 

Technical Training Centre at Nangal ,..,as being closed w.e.£. 

31.3ul974 and, therefore, Bairva. Sual project authorities t~re 

requested to absorb the applicant , .... e .. f. 01 .. 4 .. 74. The Bairva 

project authorities instead of absorbing the applicant pro­

vided him ad hoc post extendable from time to tiae. Finally, 
. · _/to 

Bairwa Src!,.ul Project was handed ove.14the National Hydro-E:lectric 
. ~t~'~frr~ i!f!';.. $ -

.. ;:F<~~-~~~~~~~. Power corporaticn {m.HPC) on agency basis w .e.£. 20 .1. 78. Till 
' . " i'j ~t,&~ii- \''· '· : tr ~::~~~~{;, \\:v then, the applicant cootinued to hold ad hoc post. N.Hl?C prwi-

', -;~}\\ (;:··.ii;~ if;~h ded a fresh appointm:mt to the applicant in August, 1979. 

; \~-~~~~r:~:=~.if;) Thereafter, the applicant was pro~noted as Foreman Grade I 
,.. .. ~,....~~·} ~· : to ~;;:'\ ... ;,~: _...; 1] 

~ vide order dated 01.1.1980. Then the applicant was declared 

surplus and he was retrenched from service with effect from 

31.8.84 and the applicant was paid retrenchment compensation 

for his service from 1.4.74 to 31.8.84 .. ~plicant•s request 

for counting his p&st service renderEd to the Central Govern ... 

ment was never acceded to and his case was finally rejected 

vide order dated 24.8.98 (Annexure A/1) Hence. this application 

3. In the counter., it has 'been stated by the respcnderts 

that : 

u· as the applicant had joined in the Baira 
si1ll Hydro E .. lectric project ~~.e .. £.1.4.1974 
and the Technical '!'raining €entre, Nangal 
was closed, ·therefore, the lien on the post 
held by the applicant in the Central Water 
and :Power Commission ceased w.~ .. f. 1.4 .. 1974. 
The applicant contined to work in the Baira 
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Sit..tl Hydro E.lectric projectfiJHPC w.e .f. 
1.4.197~ and sought discharge from the 
project under the voluntary retirerrent 
s che rre w .a • f • 31 • 8 .19 84. 

4. That it would be seen from the above 
that the applicant had .$een v.Jor'king in 
·the Centre water & I? ower commission \i•e .f. 
19.1P1961 to 31.3.1974 and in the Baira Siul 
Hydel Electric project w.e .. f. 1.4.1974 to 
31.8.1984. 

5. That as the applicant had baen holding 
the post in the Central water and l?Ot<~r 
commiss icn in a quas i-perrnanent capacity 
w.e.f. 19.1.1961 to 31.3.1974 and \'.ras not 

· made ·permanent• he was paid terminal benefits 
of ~.10,562.50 in respect of above period of 
service rendered in the Central 'k-Jater and 
power Comnission. 

6. pension payment order in favour of the 
applicant was issued by the Pay & Accounts 
Officer, New Delhi vide letter dated 12 .3 .96, 
fixing the pension of the applicant at 
Rs.109/- per n10nth ""•e .f. 1.4.74. In addition 
to the above pension an amount of Rs.57 ,076/­
towards pension and .DCRG t;Jas also paid to the 
applicant • b"'urther, vide lettl'!r dated 12 .J .96, 
the previous pension payrrent order has also 
been modified by revising his pension at ~.375/­
p.m. w.e.f. 1.1.86 .. Thus, all the pro....rate 
retire~nt benefits have been paid to the appli­
cant and nothing more is required to l:e pai.d to 
him .. 

7. That the NHI?C vide their letter dated 27.3.86 
had also intimated that all the service behefits 
for the per ia:i of service rendered by the applicant 
from 1.4 .. 74 to 31.8.84 in the Baira S..iul Project 
/NHPC have been paid by them. 

8. 'l'hat thus, the applicant has received all the 
pro-rate pensionary benefits from the Central 
1·Jater and Pcwer Commission in respeft of service 
rendered from 19.1.1961 to 31.3.197 • Purther, 
he has also got all the service ben fits from 
the NHI?C in re.spect of service rendered from 
1.4.1974 to 31.8.1984 in the Baira S.iul project 
~HPC."' 

we have heard the learned Counsel for the parties, 

and perused the records of the case carefully. 

5. The applicant had earlier filed an T .• P.,... N o.25/88 

witn Jaipur Bench of the Central Administra·tive Tribunal 

seeking a direction to UOI, the Chairman central water Commi-

ssion and the chief Engineer Bairva Siul Hydel Project 
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to release the pension, gratuity and other terminal benefits • 
....-:----:.---<.~~t:Oo 

The above mentioned O"'A. v,ms d~©id~d'i~>~ 17.10.197 4 with the 
~-.:~..,..,_~~:-' ,,_y_ 

following observations : · 

' 11 In these circumstances, we hold that the 
applicant was working in a substantive 
capacity under the Central Govt ./CTilf?A prior 
to his absorption in the Project/NHPC w.e.f. 
1.4.1974. It is undisputed that he had served 
under the central Govt ./CWPC from 1961 to 
31G3~1974, prior to his absorption as mentioned 
a rove. Thus, he had corrpleted more than 10 years 
of service under the central Govt ./C:wl?C and as 
held by ~~a.bove4 he could be oonsidered to be 
functionrng in a substantive capacity at the time 
of his absorption in the project/NHPC. Therefore, 
he would be eligible for proportionate pension 
according to the length of his service under the 
Central Govt/CvVPC. 

10. we, therefore, direct the respondents No.1 &2 
to grant pension and other pensionary benefits 
as may be due to the applicant, to the extent 
not already paid to him, within a period of 4 months 
from the date of the receipt· of a copy of this order ., 
The application is allowed accordingly with no order 
as to costs .... 

In R.I?. 90/94 in TA No.25/88, the applicant prayed that 

he should have b~en declared as in central Government~ervice 

till 10.1 .. 78 instead of till 1.4.1974. This ~teview Petition 

was dismissed on 15.9 .. 95 on ·the ground that the petiticn€x 

had already received all benefits of service with NHPC wc.f .. 

1.4.1974 to 31 .. 8.1984 vide letter dared 27.3.85 without raisin 
' 

any protest. The applica...."lt now cannot te permit1:ed to re-

agitate the matter of counting him entire service period for 

the purpose of calculation of pensionary benefits. 

6. Further, it is seen from the records that the 

applicant has already received the pensionary benefits fiDm 

the GOI!ex:nment of India for the services rendered from 19 .1.61 

to 31.3 .197 4 and from NHl?C for service rendered with Bairva 

Sil'lll?roject~Hl?C fox:· the period from 01=4.74 to 31 .. 8 .. 84. The 

applicant contends that he has not been paid service benefit 

under the Liberalized Voluntary R.etrenchment S.cherre dated 

28.6.1984 (Annexure A/14) • It. is seen from Annexure R/3 
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So The Original Application is accordingly dismised 

with no order as to costs. 

({,_~~4=-. 
( GoPAL ~LINGH ) 

Adm .. 1"'-Leml:er 

\~~~yvc~ 
( A ... K... HJS.RA ) 

---.:;d(!!l,-c-.( I·~~I'l: :-,-
~ - --;----


